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MINU・rES O「 NORMS COMMHν l｀EE(NC-7)OF
PI′ASTIC&RUBBER PRODUCTS'
MEETING NO.25/AM19
(IIEI′I)ON 27.03.2019)

UNl)ER THE CHAIRMANSHIP O「
SHRI VIJAY KUMAR,ADDI′ .DG「T

Mecting No.25/87-NC-7/2018 of NORMS COMヽ lI.I‐ 1｀ EE(NC-7)dcaling with`Chaptcr 39
and 40 of ITC(IIS)COdC'hCld on 27.03.2019,undcr thc Chairmanship of Shri Vijay Kumar,
Addl.1)G「

.1｀

,1)ircctoratc Ccncral of Forcign′ rradc,1)cpartmcnt of Commcrcc,Udyog Bhawan,

New Dclhi-110011.「o1lowing attcnded thc Mccting:

1)Shri Nand Iフ al,Consultant,1)IPP

2)Shri D.N.Mathur,′ I cchnical Expcrt((〕 onSultant),1)G「 T
3)Shri O・ P,Sharma,′ 1｀ cchnical ExPcrt((〕 Onsultant),Dノ oC&PC
4)ShriI)ilip Kumar,DDG
5)Shri Ashok Chandcr Bhatt,「 I｀I)0

3.   
「
o1lowing arc thc dccisions of thc Norms(〕 ommittcc aftcr dclibcration and RA conccrncd

shall takc conscqucntial action as pcr「orcign・ rradc l》。licy/1)roccdurcs:

MANUAI,(〕 ASES

Sublect: Fixation of Adhoc Norms.

Decision: Rascd or thc cxamination of thc case of firm by lcchnical Expcrt (Consultant {DN}l}) in }'ilc No'

0l/E7l050/00069/AM 18, thc Committcc dccided to adopt thc following norms:

11ヽ POIt:IIEヽ 1 1lⅥ l'ORTI・lEM

IうTHYI´ A(〕 ItYI′ ATl:I〕THYI′   A(〕 RYI ATI〕  (〕 0-ヽ41]IIIYl´ l Kg

MI]THA(lRYI A■ l〕 P()I´YMI〕R
POWI】 ]R{IND()「 ll´ K120ND}

MI〕THYI.
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pcr Kg Irxport

RA may take conscqucntial action as per Policy / I'roccdurcs
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lic"""r.'o.a-zaO [rr,r;;.Cr;-;"trlroro"n"ri.ri, llnoil]G. :X-st"tr"-ll
]i lt-to. , __ ll01t87tq5_0/00264/AM16/qEs-vll I Defened 

ll

,r rrrc r.ro:zslffr/llrs -lnar. li"rlo and Date llnn r. r.rJ 34l24to4oloo1-Sainrvrrofl li

l[ Da11g?Z o3?.q1l@r011+910e!ed os,os-.201511 - _"]l _ -il
Subject: Fixation of Adhoc Norms.

Decision: Thc commincc considcrcd thc casc as pcr agenda and decidcd to dcfcr thc matter for cxamination ofthc casc by
Tcchnical Ilxpcrt(Consultant) {SK}

Subject: Fixation of Adhoc Norms.

Decision: Thc committec considered thc casc as pcr agcnda and dccidsd to dcfer the mattcr for cxamination ofthc case by
Tcchnical Expcrt(Consultant) { SK}

Subject: Fixation of Adhoc Norms.

Decision: Thc commiftcc considcred the casc as pcr agcnda and dccidcd to dcfcr the mattcr for cxamination ofthc casc by
Technical Expcrt(Consultant) { SK}

Ji cr"" ru" n-zoi-- ilrvrs v.kn iotymeri eut lto llHo r. No. ii st"tr", 
.,1

ll _ _ lL llotwrsoroozttnlr1e/pEs-vr __l Apnrovea 
1l

ll-rub rvo islnrvrts* lhov. Lic. No. and Date innF. l.to. zztzatoawooozatnt'lts ' il

ll qeE3i zl.os.zgle 1132100_7861 1 1"1:q 11 ig?ols L I - .-.il

Subject: Ratification of Norms.

Decision: Thc committcc considcrcd thc rcqucst of the firm madc by thcir mail datcd 26.03.2019 and dccidcd that
following norms may Lre adoptcd in thc Minutcs of Mccting No.l9I87-ALC l/2019 which was hcld on 05.12.2018:-

Qu ant itl

0.01 l0 Kg

_0.04tt8Kg
0.0061i Kg

*J/ E"z,z,^

1.0388Kg



Subject: Ratification of Norms.

Decision. l'hc committce considcrcd thc rcqucst of thc firm madc by thcir mail datcd 26.03.2019 and dccidcd that
following norms may bc adoptcd in thc Minutcs of Meeting No.l9/87-ALCI/2019 which was hcld on 05.12.2018 :-

Iヽ IP()1く l ilEヽ 1 Quantity

C01()URING MASTERBATCH 0 0110 Kg

0 0488Kg

AIPHACYPERMI,THttN ll〕 CH 97% 0 0068 Kg

Hl)PI,(〕 RANt」 11,S 1 0388Kg

Subject: Fixation of adhoc norms.

Decision: 'l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr for Pcrsonal Ilcaring as thc
firm had not attcndcd thc PH and dccidcd that another datc lor PII may bc givcn to thc firm and dcfcrrcd thc casc.

I Case No A266 ど
た nea°副薇 P宙 日d

. Lic. No. and Date
10038550 dt 02 02 2017

Subject: Request for amendment in the quantity of lmport ltem Color Concentrate.

Decision: 'fhc committcc considcrcd thc casc as per agcnda and dccidcd Io dcfcr for Personal [[caring as the
firm had not attcndcd thc Ptl and dccidcd that another datc l-or PI I may bc givcn 10 ths firm and dcferred thc casc.

ムクルー

Case No A-265

9
Datedi 27 03 2019



NC No:25/AM19
Dated:27032019

M/s. lnjectoplast Pvt. Ltd.

Lic No and Date
10038693 dt18 09 2017

4/040/00023/AM18

Subject: Request for amendment in the quantity of lmport ltem Color Concentrates.

Decision: 'fhc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr for Pcrsonal Ilcaring as thc

firm had not attendcd thc PI I and dccided that anothcr datc for PII may bc givcn to thc firm and dclcrrcd thc casc.

Subject: Request to remove the condtion imposed by Norms Committee

Decision: I'he committcc considcred the rcqucst ofthc firm and dccided to rcmovc the following condition

"import of anti oxidants shall not cxcccd I Kg for two Kgs of Rubber Chcmcials allowed"

in respect ofthe following authorizations ofthc firm :-

mti‖
Tギ
ド | ∬1117

0310116155     1   05102617
●31()ヽ 17=198                         05 122017

031081'199                         05 122017

RAI:No

03/94/040/00531′ ′ヽ イヽ18

03つ4/040/00539′ AM18
03/94/040′00702/′ Mヽ18
03/94′040/00703/′ Mヽ18

RA may takc conscqucntial action as pcr l〕 olicy/Proccdurcs

V. K.A. Polymers Pvt. Ltd.

Subject: Ratification of Norms.

Decision: Thc committcc considcrcd thc rcqucst of thc firm made by thcir mail datad 26.03.2019 and dccidcd that

following norms may bc adoptcd in thc Minutcs of Mccting No.22l87-ALC I /2019 which was hcld on 06.02.2019 :-

/80/050/00480/AM18/DES― V‖

1/AM18

Sl

COI OURING MASI1lRI〕 ATCH 0 0110 Kg

NC No:25/AM19

人クルー ヽ

0 0488Kg
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RA may takc conscquential action as pcr Policy / Procedures

ONI′INE CASES

Case No.:2/13/87-AI′ C1/2016   Party Namc:ヽ VACKl]R Mcct No7Datc125/87- Status:
ApprovedMETROAltK CHEMICALS PVT ALC1/2018

LTD                    27 03 2019

HQ File:01/87/050/00277/AM17/ RLA Filc 102/24/040/00064/AM17/Lic No Datc:0210206799
30062016

Dccislon : 13ascd on thc tcchnical commcnts of l)cPartmCnt of Chcmicals and Pctro Chcmicals 「umishcd

vidc thcir communication datcd 12 03 2019,Committce dccidcd to raify lccnsc as undcr

lうXPORT ITliM IMP()lく l ITEM

Iilastosil Aux Castcarat batch
Polydimcthyl siloxanc and auxiliary

0 00079Kg/)、 4「

'l'rigonox l0l45S-PS/ Elastosil Aux
Ouring Agcnl C 6 0 00098KyMT

lrlastosil (irlour Paste P'l' Black
Standard
Polydimcthyl siloxanc and auxiliary,
Fillcr

RA rnay take consequc・ ntial action as pcr Policyノ Proccdurc・ s

Case No:36/13ノ 87-AI´C172016   Party Namc:NIKISU FINE
CHEMICAI S PVTI′ TD

lⅥ cct No/1)atc:25/87-         Status:

ALC1/2018
27032019

HQ Filc:01/87/050/003H/AM17/ RLA「‖c:03/95/040/00039/AM17/ 1.ic No/Datci03 10806728
29072016

1Decision:1｀ hc cOmmittcc considcrcd thc rcply of thc flrm,whcrcin i was statcd that thc Advancc Authrization has

lbccn canccncd by RA,Mumbai l｀ hc inn has also rcqucstcd for closurc ofthcir casc l hcrcforc,commitcc dccidcd to

、vlthdra、v thc casc

Powcrsil R 310 C6 MH IN I´ 2-

8/7046

(POlydimcthyl  siloxanc  with
auxliaγ )

Wackcr Intcrmcdiate C 622
tblydimcthyl sikrxanc and auxiliary

0972M1/MF

00()099Kg/1ヽ 4「

Wilhdrawan

Case No:17/14/87-AI′ C1/2016 Iヽ4cctヽ o/1)atc:25/87-

AI C1/2018
27032019

Pary Nalnc:INTI:RNAT10NAI
CONVEYORSIIMITED

Status:
l)cfcrred

HQ Filc:01/87/050/00350/AM17/  RLA Fnc:03/94/040/00644/AM17/ Lic No/Datc:0310808590

杉 ι

曰

QTY

lM F

3
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20102016

1)ccislon : l hc colllinittcc considcrcd thc Casc as pcr agcnda and dccidcd tO dcft・
r thc mattcr ibr coinll,cnts ol

INJECTOPLAST    MCCt No/Datc:25/87-
ALC1/2018
27032019

HQ「 iC:01/80/050′ 00452/AM17′ RLA「 ilc:06/24/040/00026/Aヽ
417/ Lic NoA)atc:0610038494
30112016

4 
D"cision : Thc commi*cc considcrcd thc casc as pcr agcnda and dccidcd to issuc dcficicncy lcncr to thc authorization

holdcr for submission ofthc following information and dcfcrrcd thc case:-

a) To indicatc wcight ofcach cxpon product in-Kg tcrm and import contcnt ln rt

b) complctc calculation ro, ,i," i"quir"n,"n, of iriponcd and indigcnous raw materials indicating wastagc scparatcly for

each inlut for thc manufacture of llxport itcms'

Tcchnical ltxpcrt(COnSultant){SK)

Casc No.:9/20′ 80-AI′C2/2016    Party Namc:
PVT LTD

Case No:5/22/87-Al´ C1/2018

5 HQ「
ilC:01/87/050/00679/AM19/

Decision : l'hc committcc considcrcd

.Authrization has bccn issucd on rcpcat

committcc dccidcd to withdraw thc casc'

;熙 遡 l船 lげ
ERCANWLE造

き棚 T02'8■
27032019

RLA F‖ o105/24/040/00515/AM17/ Lic NoDatc:0510401316
16012017

謝sЧL∬ぶy鴇淵1:配∬古III島ふ猟鷺胤胤虚卜織雛

Status:
l)elrrrcd

Mcct No′つatc:25/87-

ALC1/2018

Mcct No′つatc:25/87‐

ALC1/2018
27032019

Lic No/Datc:3110066787

19062017

Status:
l)rfcrrcd

Slatus:
Withdrawan

Stalus:
l)cfcrrcd

Stalus:
Rciccttd

Cascヽ 0■ 1′ 2/87-AI′('1/2017

Case NO:13/2ノ 87-Al.C1/2017

7 HQFnc:01/87/050′ 00070/AM18/

Case No.:133′ 2/87-Al′ Cl′2017

HQ Flc101/87/050/00190/AM18/

Party Namc:I)URI AX
ARCHTECH PVTITD

Party Namc:DURLAX
ARCHTECH PVT LTD

Party Namc:G B RUBBER
PRODUCTS

RLA rilc:31/83/040/00140/AM17/

27032019

HQ Filc:01/87/050/00068/AM18/  RLA「 ilc:03/94/040/01073/AM17/ Lic No/Datc:0310812402
10042017

5ecision:Thc commitCC considcrcd thc Casc as pcr agcnda and dccidcd tO dcfcrthc nlater for commcnts of

Tcchnical l〕 xpclt(ConSultant){SK}

Mcct No/Datc:25/87‐

ALC1/2018
27032019

RLA rilc:o3/94/040/01111/AM17/ Lic No/Datc:0310812403
10042017

Decision:Thc commiticc considcrcd thc Casc as pcr agcnda and dcCidcd to dcfcrthc mattcr for commCnts of

Tcchnical Expcrt(Consultant){SK})

ふタ ルーー



Decision : Thc committcc notcd that a DL was issucd to firm on 08.11.2018 which was followcd by a rcminder on
08.02.2019. Howcvcr, firm not rcplicd to thc Dt.. Therclbrc, commiltcc dccidcd 10 rcjcct thc casc

Case No.:43/3/87-AI′ C1/2017    Patゾ Namci COLORI)I′ AST
SYSTEMS PV′「 I TI)

9 I IQ Filc :0l/87/050/002,14/AM I 8/ Rl.A liilc :05/231040/001 13/AM 1ti/

Mcct NolDatc:25/87‐

ALC1/2018
27032019

Lic No/Datc1051 0403191

21062017

ALC1/2018
27032019

Status:
Deferred

Status:
I)efcrred

Status:
Deferred

Status:
Deferred

,Decision : Ihc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc matter for aommcnts of
Technical llxpcrt(Consultant) { SK} )

Case No:72/3/87-Al′ C1/2017 Party Namc: (}OVIND I{IIBBIIR Mcct No/Datc:25l87-

101

LIMITED

ICase No:4/18/87-ALC1/2018    Party Namci SERVEWELL
.HOUSEHOLD APPLIANCES

ll lHQFilc:01/87ノ
050/00453/AM19/ RLA FHc:03/95/040/00434/AM18/

12

HQ File :01/87/050100273/AMl8/ RI-A File :30/241040/00010/AM l8/ Lic.No.[Jate:3010104079
t 4.07 .2017

Dccision : Thc committcc notcd that a DL was issucd to firm on 08. I 1.2018 which was followed by a rcmindcr on
07 .02.2019. Howcvcr, firm has not rcplicd to thc D[,. 'lhcrcfbrc, committee decided to reject the case

Mcct No/Datc:25/87-

ALC1/2018
27032019

1ic No/1)atc10310815577

06092017

Decision : The Committcc considcrcd thc casc as pcr agcnda and dccidcd to issuc dcficiency letter to thc authorizatjon
holdcr for submission ofthe following information and defcrred the case:-
a) Bifurcation ofquantity of Export item in 3 import items

Casc No:34/9/87-AI′ C1/2017    Pa=y Namc:ARCIIROMA INDIA Mcct No/Datc:25/87-
PRIVATI〕 LIMIIltD         AI_C1/2018

27032019

HQ Fnc:01/87/050/00475/AM18/  RI´ A「 nc:03/94/040′ 00489/AM18/ Lic No/Datc:0310815682
12.O9.2017

Dccision : 'l'he committce considered thc casc as pcr agcnda and notcd that a DL was issucd to thc firm .

Howcvcr, firm has not replicd the DL.'l'hercftrrc, committcc dccidcd that a final rcmindcr to firm in this
rcgard may bc issucd.

Parly Namc: AI{CIlI{OMA INI)IA Mcct No/Datc:25187-ICase No.:35/9/87-AI´ C1/2017
ALC1/2018
27032019

HQ Filc:01/87/050/00476/AM18/  RLA「 ilc 103/94/040ノ 00495/AM18/ Lic No4)atc1031 081 5735
13092017

1)ecisiOn:「 hc committcc considcrcd thc casc as pcr agcnda and notcd that a DI.was issucd to thc f11111

Howcvcr,fll11l has not rcplicd thc DL I hcrcforc,colllmittCc dccidcd that a flnal rcmindcr lo■ rm in this

rcgard may bc issucd

PRIVATE LIMITEI)

13

Status:
Rejected

ムラ μ_



,Case No.:13/19/80-AI.C2/2017   Party Namc: Inう LVOET RUBBER McctNo/Datc:25/87-      Status:
‐                     AND PLASTIC TECHNOLO(〕 IES ALC1/2018           DcFerred

INDIA P L              27 03 2019

14 HQ Flk 
Ю1/80Ю 50/00294/AM18/ RLA Rに 31/83/040/00086/AM18/ 1サ

i、R轟
°3110066891

Dccision :「hc committcc considcrcd thc casc as pcr agcnda and notcd that a DL、 vas issucd lo thc flrm
Ho、vcvcr, fl111l haS nOt rcplicd thc I)I´  rhcrc■ )rc, cOmmittcc dccidcd that a flnal rcmindcr to fll11l in this

rcgard may bc lssucd

Case No:63/10ノ 87-Al.C1/2017   Party Namc:ACG           Mcct No/Datc:25/87-      Status:
PHARMAPACK PVT LTD     Al´ C1/2018           Dcferred

27032019

15 HQ Filc:01/87/050/00553/AM18/  RLA Fnc:03/94Ю 40/00725/AM18/ Lic No7Datc:0310817909
19122017

Declslon:Thc cOmmitcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for commcnts of

Tcchnical Expclt(Consultant){SK})

Case N●.:32/18/87-AI′ C1/2018   Party Namc:VISEN INDUSTRIES Mcct No/Datc:25/87-      Status:
LIMITED                  ALC1/2018             DcFcrrcd

27032019

16 HQ Filc:01/87/050/00481/AM19/ RLA Filc:03795/040700167 AM 18/ 1´ ic No/Datc:0310818250

05012018

Dccision:Thc cOmmitcc considcrcd thc casc as pcr agcnda and dccidcd lo dctrthc mattcr for commcnts of

Tcchnical Expcrt(Consuhant){SK))

Case No.:33/13/87-Al´ C1/2018   Party Namci VISI]N INDUSTRIES Mcct No/Datc:25/87-      Status:
LIMITED                  Al´ C1/2018             DcFcrrcd

27032019

17 HQ Filc:01/87Ю 50ノ00482/AM19/ RLA Filc:03/95/040/00638/AM18/ Lic No Datc:0310818251

05012018

‐Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcrcrthc mattcr for comincnts of

Tcchnical Expcrt(Consultant)(SK})

Case No:34/18/87-AI′ Cl′2018   Palty Namc:VISIう N INDUSTRIES Mcct No/Datc:25/87-      Status:
LIMITED                 ALC1/2018            Dclcrred

27032019

18 HQF‖c:01/87/050/00483/AM19/ RLA「 nc:03/95/040/00031ノAM18/ 1lc No/Datc:0310818252
05012018

Dccision:Thc cOmmitcc considcrcd thc casc as pcr agcnda and dccidcd to dcrcr thc mattcr for commcnts of

Tcchnical Expcrt(Consultant){SK})

Case N●.:35/18/87-ALC1/2018   Party Namci VISEN INDUSTRIES Mcct No Datc:25/87-      Status:
19                        LIMITED                 ALC1/2018            Defcrred

27032019

A・/1/μ
―
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HQ Filc 101/87/050/00484 AM 19/ LA「 ilc 103/95/040/00382/AM18/ Lic No/Datc:0310818253

05012018

Decision:Thc cOmmitcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcrthc mattcr ror commcnts o「

Tcchnical Expcrt(COnsultant){SK})

Casc No.:-16/ I lJ/tl7-Al,C I /201ll l'anv Nanrc:VlSliN I\l)USl l{lliS Mcct No/l)atc:25ilt7 Slnlus:
l)clerrcdLIMITED ALC1/2018

27032019

20 HQ Filc:01/87/050/00485/AM19/ RLA Fnc:03/95/040/00570/AM18/ 11c Noわ atc:0310818254
05012018

‐Decision:1｀ hc cOmmitcc consldcrcd thc casc as pcr agcnda and dccidcd to dcFcrthc mattcr for commcnts ol
Tcchnical Expcrt(Consultant){SK})

Case No:9/1/87-ALC1/2018  Pany Namc:NAVNl〕 I〕 1｀

lil)UCAT10N IIMITED
Mcct No/Datc:25/87-     Status:Approved
ALC1/2018
27032019

Lic No Datc:0310818339

09012018

and dccidcd to ra6～ thc hCCncc as fonow:

HQ Filc

:01/87/050/00009/AM19/
Itl′ A llilc

:03/95/040沼 Э0763ノ AM 187

Decision : 'l'hc committee considcrcd thc casc as pcr agcnda

QlY

24780000     1

(Nct to Ncl
accountibihty)

nuinbcr

with

503034Kg

Case No:45′ 1/87-AI´ C1/2018  Party Namc:PRISTINli
MELAMNE LLP

HQ Filc

:01/87/050/00045/′ Mヽ19/

EXPORT ITl,M

MIII´ AMINII「 ORMAI´DEHYDI〕
MOUI′ DNG POWDl〕R

IL{ may takr consequential action as per I'olicy / l,rocedurcs

Mcct No Datc:25/87-

ALC1/2018
27032019

1ic No/1)atc:3410043793

10012018

Status: Approvcd

RI´Al'ilc

:34/24/040/00283/ソ Mヽ18/

Decision : Bascd On thc tcchnical conlmcnts()f l)cpartrncnt R)r Promotion of lndustry and lntcrnal lradc

221忍
∬な蹄 瀞

d宙dC mdrcommuHc“ on Nα 75σ201%TS dacd2■ 022019,Commuccdcddcd b ni″

Mcct No/Datc:25/87-        Status:

ハイ′ιゎ_
購

m   lワ

MI:IAMIヽ I:POWI)l;R

23 Caso No.:53/2()/80-AI.C2/2017    Palty Namc:(,()11)M()HUR
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PROFILES LIMITI:D AI´C1/2018
27032019

l)cfcrrcd

HQ Filc :01/80/050/00417/AM l8/ RLA Iiilc :05/23/040/00421/AM18/ 1ic No7Datc:0510405475

Decision : 'l'hc committcc considcrcd

Howcvcr, firm has nol rcplicd thc I)t..
regard may be issued.

thc casc as pcr agcnda
'l'hcrcforc. committcc

31012018

and n()tcd that a DI´ 、vas issucd to thc f11lll

dccidcd that a inal rcmindcr to flrm in this

`Case No.:40/18/87-AI.C1/2018   Party Namc:VISI〕 N INDUSTⅢ ES Mcct No Datc:25/87
LIMITじD                 ALC1/2018

27032019

24 HQ Fnc101/87/050/00489/AM19/  RI.A「 nc:03/95/040/00826/ハふ
`18/ 1´

ic No7Datc:0310820622

24042018

Decision:1｀ hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcrthc mattcr for commcnts o「

Tcchnical l〕 xpclt(ConSultant){SK})

Casc No:4/12/87-AI´ C1/2018    Party Namc:モ」NIII!1)RUBBER  Mcct No/Datc125/87-
INDUSTRIES(lNDIA)PVT LrD ALC1/2018

27032019

HQ Filc:01/87/050/00223/AM19/  RLA l■ lc:03/95/040/01016/AM18/ Lic No/Datc:0310820661
25042018

Decislon : Bascd on thc tcchnical commcnts of I)cpaHllent■ )r Promotion of lndustry and lntcrnal「 radc

imishcd vidc thcir communication No 7/47/2019-IS datcd 14 02 2()19,Committcc dccidcd to rati″ IcCnsc

as undcr:

EXPORT ITEM IMPORT r「 EM

l;THYIl〕 Nli
l〕PDヽ〔

CONTAINING
EDPM  &  5%
ARAMID YARN

NII RH´ HOSES
CONTAININ(〕 65365%
NI〕R&5%PARA ARAM11)
YARN

PROPYLENlう   DIENE
MONOMER(EPI)M)

PARA
YARN

ARAMAH)

(〕 ARB()NI〕 IA(〕 K― Fl〕 I'

A(〕RY1 0
13UTADII〕 Nli

(NI〕 R)

PARA ARAMII)YARN

CARBON BI´ ACK― FEF

CIII´OROPRIうNE
RUBBER(CR)

II()SI〕S

567000
PARA

98130Kg

22260Kg

25300K3

NI‐「 RILE
RUBBER 0719

0055

0220

NE()PRENl]
(〕ONTAININ(〕

IIOSl〕 S

5740/。

0634

0055

0222

CHI′OROPRI〕NE RUBBIう R
&5%PARA ARAMID

PARA
YARN

ARAMAII)

(〕 AR130N I〕 I´A(]K― FEF

郎 夕μ―

Status:
I)cferrcd

Status:
Approved

06237

0055

0255

QTY



SII´ICON
CONTAINING
EDPM  &  4760/。
ARAMID

Casc No:41/18/87-AI′ C1/2018

26 HQ Filc:01/87/050/00490/AM19/

HOSES
91490/0

PARA

89500Kg VMQ
(SI′ ICONE

MIrl A

FA13RI(:

RA may takc conscqucntial action as per Policy / l'roccdures

Pa●y Namci VISEN INDUSTRIES
LIMITl]D

RI´ A Filc:03/95/040/00962/′ 1ヽヽ418/

Mcct No Datc:25/87-

ALC1/2018
27032019

1ic No Datc:0310820766

03052018

Status:
l)cfcrrcd

St at us:
I)cfcrrcd

Status:
l)cfcrrcd

'Decision : Thc committcc considcrcd the casc as pcr agcnda and decidcd to dcfer thc matter for commcnts of
Tcchnical Expcrt(Consultant) {SK} )

Casc No:12/22/87-AI′ C1/2018   Palty Nanic:JINDAI POI Y
l'II´MSI ll)

27032019

27 HQ Filc:01/87/050/00686/AM19/  RLA「 ilc 105/23/040/00037/AM 19/ 1′ ic No/Datc:0510406468
15052018

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cOmmcnts of

Tcchnical Expcrt(Consuhant){SK})

Mcct Norl)atc:25/87-

Al´C1/2018

lヽcctヽo/Datc 25/87-

AI C1/2018

27032019

Casc No.:13/22/87-AI′ C1/2018   Paiy Namc:」 INDAL POI Y
l'II´MSI「 I)

28 HQ Filc:01/87/050/00687/AM19/  RLA Filc 105/23/040/00044/AM19/ Lic No′ Datc:0510406469
15052018

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcrcr thc mattcr for commcnts or

Tcchnical Expcrt(Consultant){SK))

Casc No:11/17787-

ALC1/2018

HQ Fnc
i01ノ 87/050/00403/′ Mヽ19/

Party Namc:AVI GLOBAL   Mcct No′ つatc:25/87‐
PI AST PRIVATE LIMITED   ALC1/2018

Status: Approved

29

: Bascd on the cxamination of thc casc of firm by Technical Expcn (Consultant {SK}) in Filc No.
0l1871050100403/AM 19, the Committee decidcd to ratify thc liccnsc as undcr:-

EXl'ORT ITEЧ IMPORFllEM
'l'hennolormed Plastic Punncts

RPI]I｀ Shcct

'l'hcrmolonncd Plastic Punncts
ltl)Iう I Shcct

RA may takc consequcntial action as per Policy / Procedures

ltl′ A Filc

103/94/040/00124/ノヽヽ 419/

27032019

Lic No/1)atc:0310821051

17052018

鳳 ンし―

Quantiiy



つ

４

Case No:12/17/87-AI´ C1/2018   Party Namc:AVI(〕 LOl〕 AL
PLAST PRIVATI:l´ IMll・ ED

Case No.:15′ 22/87-ALC1/2018   Party Namc:JINDAL POLY
l'ILMS LTD

3l Casc No.:42ll tl/17-ALC1/2018

Mcct No/Datc:25/87-

ALC1/2018
27032019

Mcct No/1)atc:25/87-

AI C1/2018

27032019

Mcct No/1)atc125/87-

AI´C1/2018

Status:
Approved

30

HQ Filc:01/87/050/00404/AM19/  RLA Filc:03/94/040/00125/AM19/ Lic No/Datc:0310821049
17052018

1)ccision : Bascd on thc cxamination oF thc casc or 6rm by Tcchnical lixpcrt(Consultant iSK})in「 ilC No

01/87/050/00404/AM19,thc Committcc dccidcd lo adopt fonowing norms:

EXP()RT ITEヽ 1 IMPORT
-l hcrmoformcd Plastic l)unncts

PI〕 F Rcsin

'l'hcrmoformcd Plaslic Punncts
I)ll I Itcsill

PI:I Flakcs

Pli l lilakcs

R{ may takc consequential action as pcr Policy / I'roccdurcs

31 HQ Filc:01/87/050/00689/AM19/  RI_A Filc:05/23/040/00093/AM19/ Lic No/1)atc:0510406696
31052018

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dctrthc mattcr for commcnts of

Tcchnical Expcrt(Consultant){SK})

Case No:28/18/87-ALC1/2018   Pary Namc: SN「 口NDIA]PVT  MCCt No/Datc:25/87
Ll D,                ALC1/2018

27032019

HQ File :01i87/050 l}o477 /Alr'.lgl RLlt l.llc :261241040/00003/AM l9l Lic.No/Datc:2610012840
13.06.2018

Decision : Thc Committcc considcrcd thc casc as pcr agcnda and decidcd to issuc dcficicncy lettcr to thc authorization
holder for submission ofthc following information and dcfcrrcd thc casc:-

32
a) Technical dcscriptions/specifications, perccntage composition (by weight) ofthc products to bc cxpo(cd.
b) Detailcd manufactu ng proccss along with tcchnical justification for wastagcs claimcd at each stagc and each ofthc
matcrials requircd in thc manufacturing proccss.

c) Chcmical namc, Tcchnical spccifications of items proposcd to bc imported.
d) Whether thc scrap gencrated in thc proccss is being rcuscd or not. Ifnot thc tcchnical justification for its non-usc may

bc fumished. Ifthc scrap is bcing sold, thc sale valuc/commercial value may be indicatcd.
c) Material balancc indicating calculativc statcmcnt ofthc rcquircmcnt ofcach of itcm for manufacturc ofcach ofcxport
product.

I)any Namc SN「 IINl)lAI PVT
IH)

Status:
Dcfcrred

Status:
l)cfcrrcd

Status:
l)cfcrred

～
′錫″

Ql｀
′

lKg

!Kg

0 8213Kg

0 8213Kg

0 3287Kg

0 3287Kg

Qua!1iiy



つ
Ｄ

27 .03.20t9

HQ Filc :01/87/050100491/AMlg/ [.LA l:ilc :26/24t040/0000I/AM l9l Lic.No/Date:26100 t 2841
r 3.06.2018

Decision : Thc Committcc considcrcd thc casc as pcr agcnda and decidcd to issuc dcficicncy lctter to thc authorization
holder for submission ofthc following information and dc[crrcd thc casc:-

a) Technical dcscriptions/spccifications, pcrccntagc composition (by wcight) ofthc products ro be exportcd.
b) Detailcd manufacturing proccss along with tcchnical justification for wastagcs claimed at cach stagc and cach ofthc
matcrials rcquircd in rhc manufacturing proccss.
c) Chcmical namc, Tcchnical spccifications of itcms proposcd to bc imponcd.
d) Whcthcr thc scrap gcncratcd in thc proccss is bcing rcuscd or not. If not thc tcchnical justification for its non-use may
be fumishcd. Ifthe scrap is bcing sold, thc salc value/commcrcial value may bc indicatcd.
e) Matcrial balancc indicating calculativc statcmcnt ofthc rcquircment ofcach ofitcm for manufacture ofcach ofexport
product.

Case No.:94/21/87-AI.C1/2018 Nallnci SAMPAItK
INDじSTRIES LTD

HQ Fnc:01/87/050/00643/AM19/ RLA「 ilt・ :o5/24/040/00102/AM19/ 1lc No′Datc:0510406892
18062018

1)ecision :rhe cOmmittcc cOnsidcrcd thc case as pcr agcnda and notcd that a Dl´ was issucd 10 the
Howcvcr, 111.has not rcplicd thc l)I´  「 hcrcfbrc, committcc dccidcd that a inal rcmindcr to rlrm

rcgard may bc lssucd

Mcct No/Datc:25/87-

AI.C1/2018

27032019

Status:
I)cfcrrcd

34

ｍ

ｔｈｉ

■
Ｈ
　
ｎ

ICase No.:4/17′ 87-Al′C1/2018   Party Namc:M01 HI:ItSON SUMI
SYSTl〕 MS LIMIT】 ,I)

35 HO Filci01/87/050/00396/AM19/ RI´
A「ilc:05/24/040/00136/AM19/

Mcct No/Datc:25/87-

AI´C12018
27032019

Lic No7 Datc:0510406924

20062018

Sl al us:
l)clcrrcd

Status:
Defcrred

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for commcnts ol l)lpp

Case No_:5/8′ 80-AI′C2/2018 Pany Namc:HINDUSIAN
RUBI〕 l〕RINDUSTRHう S

Mcct No/Datc:25/87-

AI´C1/2018
27032019

HQ File :01/80/050 /00128/AMlgl RLA Irilc:05/231040/00135/AMt9/ Lic.No/Date:0510406939
2t.06.2018

36 Decision : 'lhc Committcc considcrcd thc casc as pcr agcnda and dccidcd ro issuc deficicncy lctrer to thc authorization
holder for submission ofthc following information and dcfcrrcd thc casc:-

a) To indicatc weight ofcach t,?e ofRubbcr Rollcrs to bc cxportcd, giving its composition i.c. nct wcight ofrubbcr
parts, mctals/aluminium shcll, handle etc.
b) Complctc calculation ofrcquircmcnt ofinput(both importcd and indigenous) indicating wastage claimcd for cach raw
material.

Casc No:50/16/87-Al,C1/2(H8 Palty Namc:MUI TIBASI〕 INDIA Mcct No Datc:25/87-
LIM 11 1,I)                AI C1/2018

27032019

Strtus:
Approvcd

規 ″レー
‐
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HQ Filc:01/87/050/00347/AM19/ RLA Fnc:03/95/040/00178/´ 麒419/ Lic No/Date:0310822001

I)ecision : Bascd on thc tcchnical
fumishcd vidc thcir communication
as undcr:

28.06.2018

commcnts of I)cparment for Promotion of Industry and Intcmal 'fradc
No.7/52l2019-'l'S datcd 25.02.2019. Committcc dccidcd to ratilv license

EXPORT ITEM

l)01´ YETHYIItNI,

(〕OMPOUNI)
MASTERBAICH

Case No:8/16/87-AI′ C1/2018

13/ヽ SI]1) 50000Kg l SGM 26
SII´OXANl]MASI・ I〕R13ATCH/

Case No.:14/22/87-AI.C1/2018

SILICON
DOW

I)ally Namc:JINI)AI I)()LY

l'II MS Ll｀ D
Mcct No′Datc:25/87-

AI´C1/2018
27032019

(〕ORNING(R)/DOW CORNING
lM  MB50-001  Mastcrbatch  /
DOヽV CORNING TM MB50-002
Mastcrbatch / DOW CORNING

「 M  MB50-012  Mastcrbatch  /
1)OW CORNING IM MB25-031
Additivc

RA mar takC COnscqut・ ntial action as pcr I)olic)/1'roccdurcs

Palty Namc:TEGA INDUSTRIES Mcct No Datc:25/87-
LIMITI〕 D                 ALC1/2018

27032019

St al us:
Defcrred

Stal us:
l)cfcrrcd

Stal us:
l)cfcrred

38  QF‖
c:01/87/050/00305/AM19/  RLA Iヽ lc:02/24/040ノ 00058 AM 19/ 11c No/Datc:0210208570

16072018

1)ccision : Ihc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and n()tcd that a DI´ was issucd to thc rlrm

Howcvcr,「lrm has not rcplicd thc DI´  I｀ hcrcforc,coillrnittcc dccidcd that a flnal rcmindcr tO flllll in this
rcgard may bc lssucd

39 HQ Flc:01/87/050/00688/AM19/ RLA「 nc i05/23/040/00077/AM19/ 1ic No/Datc1051 0407332
27072018

Decision: l｀hc cOnllnittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcrthc mattcr for commcnts Of

Tcchnical Expert(Consultant)(SK))

Case No:17717/87-Al,C1/2018

40 HQ Fnc101/87/050/00409/AM19/

Party Namci COSMO「ILMS LTD Mcct No Datc:25/87-
Al.C1/2018

27032019

RLA 
「
ilc:03/94/040/00359/AM19/ Lic No/Datc:0310822743

31072018

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for commcnts ol'
Technical Irxpcrt(Consultant) { SK } )

Vル  |レ″ψ_

QTY
25750Kg

DRUM100   KG
(Dimcthy1/Sloxanc
dimcthylvinysiloxy―

tcrminatcd)

Polypropylcnc

IMPORTITEM



Case No.:18/19′ 87-ALC1/2018 Palty Namci VITHAL CASTOR Mcct No/Datc:25/87-    Status:Approvcd
POLY01S PRIVATEllMITED ALC1/2018

HQ Fnc
:01/87/050/005121ヽ 4ヽ19/

Decision : Bascd on thc cxamination of the casc of firm by Technical Expcrt (Consultant {DNM}) in File No.
01187 /050100512/AM 19, thc Cornmittcc dccided to adopt following norms:-

EXl)01ミ 1「IIIM IMPORT llEM Quantity

RLA l■ lc

:03/95/040/00453′ AM 19/

27032019

Lic No/Datc:0310822949

09082018

41

Polystcr Polyol IIydroxyl valuc(185-215)

(1〕ST-2070)
248 33Kg

l)icthylcnc Glyco) 523 26Kg

llcnzoic Acid

RA may takc consequcntial action as per I'olicy / Procedurcs

Case No:19′ 19/87-AI.C1/2018   Party Namc:VITHAl_CASTOR  N4cct No Datc:25/87-
POLYOIS PRIVATlう IIMITED  AI C1/2018

27032019

HQ Fnc101/87/050/00513/AM19/ RLA「 ilc:03/95/040/00454/AM19/ 1lc No/Datc:0310822948
09082018

Decision : Bascd on thc cxamination of the casc of lirm by Technical l.ixpcn (Consultant
01/87/050/00513/AM 19, thc Committcc dccidcd to adopt following norms:-

EXPOltT II EM IⅥ PORl lIEM

Polycstcr Polyol IIydroxyl valuc(225-255)

(1]S.1-2408) I'hthalic Anhydridc

Dicthylcne Glycol 597 16Kg

ll^ may takc consequcntial aclion as per I'0licy / l'rocedurcs

Siatus:
Approvcd

{DNM})in「
'lC

No

42
QTY

No:20/19/87-AI′ C1/2018   Party Namc:VITHAI CASTOR  Mcct No′ つatc:25ノ 87-
POLY01S PRIVATI〕 IIMITED  AI C1/2018

27032019

HQ Filc:01/87/050/00514/AM19/  RLA 
「
ilc 103/95/040/00455′ りヽM19/ Lic No/1)atc:0310822,93

13082018431

Decision:Bascd On thc cxamination or thc casc of irm by Tcchnical lixpcrt(ConSuhant{DNM})in lllC No

01/87/050/00514/AM19,thc Conlmitcc dccidcd to adopt ronowing norms:

Iヽ lP():ζ
「
1l Eヽ 1

Case Stat us:

Approved

268 41 Kg

I       EXPORT IiEM        Qrヽ
′ |

Nv L*"*

一
　

一

iQuantitl



´
０

Polycstcr Polyol Ilydroxyl valuc
235)(I〕 S―B650) Anhydridc

I)icthylcnc Glycol

375 93Kg

558 96Kg

Acid 135 12Kg

RA may takc conscqucntial action as per Policy / Proccdurcs

No:51/21/87-ALC1/2018   Palty Namc:RI〕 LICAB CA1311'   Mcct NolDatc125/87-

MANU「 ACTURINC I.IMITI〕 D   ALC1/2018
27032019

HQ Filc :0l/87/050/00600/AM l9l RLA Filc :03/95/04 0/00463/AMlg/ l-ic.No/Date:03 10823 145

20.08.2018

Decision : 'fhc Committec considcrcd the casc as pcr agcnda and dccidcd to issue dcficicncy lctter to thc authorization

holdcr for submission ofthc following information and dcfcrrcd thc casc:-

44
a) Technical dcscriptions/spccifications, pcrcentagc composition (by wcight) ofthc products to bc cxportcd.

b) Dctailcd manufacturing proccss along with tcchnical justification for wastagcs claimcd at cach stagc and cach ofthc
malerials rcqurrcd in thc manufacturing proccss.

c) Chemical namc, Tcchnical spccifications of itcms proposcd to bc importcd.
d) Whethcr thc scrap gcncratcd in thc process is bcing rcuscd or not. lfnot ths tcchnical justification for its non-usc may

be fumishcd. Ifthc scrap is bcing sold, thc salc valuc/commcrcial valuc may be indicatcd.

c) Matcrial balancc indicating calculativc statemcnt ofthc rcquircmcnt ofcach of itcm for manufacture of cach ofcxport
product.

Casc St at us:
l)clcrrcd

Status:
Dcferred

Case No.:51/17/87-AIン C1/2018   Patt Namc:JINDAI.SPECIAI´ TY McctNo/Datc:25/87-
TEXTILES LTD           ALC1/2018

27032019

HQ Filc:01/87/050/00443/AM19/ RLA「 ilc:30/24/040/00022/AM19/ Lic No/Datc:3010104429
06.09.2018

Decision : 'l'he committcc considcred thc casc as per agcnda and notcd that a I)1, was issucd to thc firm

Howevcr, firm has not rcplicd thc DL. Thcrclorc, committcc dccidcd that a final rcmindcr to firm in this

rcgard may bc lssucd

Casc No:1/21/87-AI Clノ 2018    Party Nalllcl l:XPAヽ DI:1)

POLYMER SYSTEMS PVT II｀D ALC1/2018
27032019

HQ Filc:01/87/050/00550/AM19/ RLA Fnc:03/94/040/00180/AM19/ Lic No Datc10310823686
10092018

46 Decision : Bascd on thc cxamination of thc casc of flrm by l｀ cchnical Expcrt(Consultant

01/87/050ノ 00550/AM19,thc Committcc dccidcd to adopt following norms:

{DNM}) in l;ilc No.

EXl)()lt r ll Eヽ 1 Iヽ lP()IRI Il liヽ 1

'l'rimcthylolpropanc

Mcct No/Datc125/87- Status:
Approved

μ ″μ‐～
⌒

Qu a nt it!'

Polycthcr Polyol ( l:xacol 'lMP 950)

lMT

一
う
ι

0 773Kg



／̈

RA may takc conscquential action as pcr I'olicy / Procedures

Case No.:53/17/87-AI′ C1/2018   Patt Namc:PER「 ECT BELTS   Mcct No/Datc:25/87-      Status:
LB41TED                  AI´ C1/2018             Deferred

27032019

47 HQ Filc:01/87/050/00445/AM19/   RLA Flci30/24/040/00026 AM 19/ 1´ ic No/Datc:3010104438

13092018

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd lo dcrcr thc mattcr for commcnts of

Tcchnical Expcrt(Consultant){SK})

Case No.:42119/E7-AI,C l/201E Party Namc: JINI)AL SPECIALI'Y Mcct No/Date:25187-

2'1.03.2019

HQ Filc:01/87/050/00516/AMl9/ RLA Filc :30/24l040/00028/AM l9l Lic.No/Datc:3010104445
48 18.09.2018

Decision : 'fhe committcc considercd thc casc as pcr agcnda and notcd that a DL was issucd to thc firm .

llowcver, firm has not rcplied thc DL 't'hcrcforc, committec dccidcd lhat a final remindcr to firm in this regard

may bc issucd.

TEXTHl,SI Tl)

Casc No:16/22′ 87-Al′ Clノ2018   Party Namc:JINI)AL POLY
FILMS LTl)

49 HQ Fnc101/87/050/00690/AM19/ 肛 A Fic:05/23/040/00234/AM19/

Party Namc:JINDAI POLY

「
ILMS ITI)

ALC1/2018

Mcct No/Datc:25/87-

Al′C1/2018

Mcct No Datc:25/87-        Status:

AI´C1/2018            DcFcrrcd
27032019

Lic No′ Datc:0510407983
04102018

Status:
Deferred

Status:
l)rfcrred

Status:
l)cfcrrtd

Decision : Thc committcc considercd thc casc as pcr agcnda and dccidcd to dcfcr thc matter for comments of
Tcchnical Expcfi(Consultant) { SK} )

Casc No:17/22/87-AI′ (〕 1/2018

27032019

50 HQ Fnc101/87/050/00691/AM19/ 鳳 Á lllc()5/23/040/00258/AM19/ 1lc No/Datc:0510408004
05 102018

Decision : The committcc considercd thc casc as pcr agcnda and dccidcd to dcfcr the mattcr for commcnts of
Technical Expcn(Consultant) { SK} )

Casc No:13/22/87-AI′ C1/2(■ 8   Party Namc JINI)AI POLY
II1lMS I II)

51 HQ Filc:01/87/050/00692/AM19/ RLA Fnc:05/23/040/00266/AM19/ Lic No/Datc1051 0408005
05 102018

Decision:Thc committcc considercd thc casc as per agcnda and dccidcd to dcfcrthc mattcr for commcnts of

Tcchnical Expcrt(Consultant){SK})

ル ″μ 一

Mcct No/Datc:25/87-

AI´C1/2018
27032019
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Case No:31/19/87-AI′ C1/2018   Party Namc:ヽ4()l I11,RSON SUMI
SYSTl〕MSIIMI‖ 1:1)

52 HQl.lC:01/87/050ブ 00525/AM19′   RI´Al■lc 05/24/040/00377/AM 19/

(〕ascヽ o:29/19/87-′ 1ヽ,(11/2018 Party Namc:RVR
TECHNOI´ 0(〕 HじS LTD,

Mcct No′つatc:25/87-

AI(,1/2018
27032019

Lic No/Datc:0510408015

08102018

Stat us:
I)cfcrred

Decision : Thc committcc considcrcd thc casc as pcr agenda and dccidcd to dcfer thc mancr for commcnts of DPIIT

Mcct No′Datc125/87-

Al´C1/2018
27032019

Status:
Approved

|

IIQFilc :01/87/050100523/Ll.Ilrg/ RLA|ilc :05/24/040/00368 AM 19/ 1´ ic No/Datc:0510408068
t0.10.2018

Decision : Bascd on thc tcchnical commcnts ol Dcparmcnt for Promotion of Industry and Intcmal Tradc
fumishcd vidc thcir communication No.7/42l2019-'l'S datcd 18.02.2019, Committcc dccidcd to ratify license
as under:

I:XPORT ITl,M QTY IIヽ 4P()Iく l lllう 1ヽ4 Quantity
rccommcndcd
pcr Kg ol' lixport
Product

Nylon Skinwall Chafcr
Bicyclc 'l'yrcs liitted With
Reflectivc Tapc
Total No of 'l'yrcs 143000 Pcs

llaving Wcight of Iiach 'l'yre

not Ilxcccding 950 gms +l-2o/o

135850Kg Natural Rubbcr 0 129Kg

Synthctic   Rubbcr   ―

EPDM
(hCluding Rcproccsscd)

0 2260Kg

13cad Wirc 0 10400Kg

(〕 arbon 131ack 0 1004Kg

Rubbcr (lhcmicals

Antioxidcnts,
Accclcraotcrs, Rclardcrs
and Pcptizcr

0 065Kg

Zinc Oxidc

All Othcr M;;;
Matcrial/Chcmicals
Microcrystallinc Wax,
Parafin Wax, Pigmcnts
and Sulphcr, Plasticizer,
Coupling Agcnt,
Activators and Fillcrs,
I)ip Chcmicals, Mould
Releasc n gcnts,
'l'ackificrs and Oatalysts
and Syloff

0()13Kg

0 028Kg

Xl 1" lt ,-.--^
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6 Dippcd Nylon Tyrc
Fabric 0 104KgCord

(840D/1)

Rcflcctivc

(Width 5nlm)

Nylon Chafcr

Synthctic

(PBR)

1'apc

Rubbcr

4.42mctcr

0 206Kg

RA may takc conscqucntial action as pcr Policy/Proccdurc・ s

Case No:17/21/87-Al´ C1/2018   Party Namc:JIじ SONS
INDUSTRII,SI´ TD

IIQ Filc :01/87/050i00566/AM l9/ Rt.A Filc:03/941040100625/AM19l Lic.No/iDate:031082456454 22.10.20 18

Decision : I'hc committcc considcrcd thc casc as pcr agcnda and notcd that a DI- was issucd to thc firm .

,Howevcr, firm has not rcplicd thc DI- 'l'hcreforc, committee decided that a final rcmindcr to firm in this rcgard
mav bc issucd.

Case No.: l9l22l87-ALC l/201E Party Namc: JINI)AL. POLY Mcct No/Datc:25/87- St irl us:
I) cl crrcd

「
II´MS LTI)

IHQ Filc:01/87/050/00693/AM19/ RLA rilc:o5/23/040ノ 00305/AM19/

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr the mattcr for commcnts of
Technical Iixpcrt(Consultant) { SK} )

Tl:XTIL1lS LTD ALClノ2018
27032019

Stat us:
I)cfcrrcd

Status:
Dcfcrrcd

Status:
l)cfcrrcd

Mcct No/Datc:25/87‐

ALC1/2018
27032019

ALC1/2018
27032019

Lic No/Datc:0510408235

25102018

,Case No:44ノ 19/87-AI′ C1/2018   Party Namc:POLYBOND INDIA  Mcct No/Datc:25/87
PVT LTD                ALC1/2018

27032019

HQ Filc:01/87/050/00538/AM19/  RLA rilc:31/83/040/00107/´ 0419/ Lic No/Datc:3H0067216
26.10.2018

Decision : 'l'he committcc considercd thc casc as pcr agcnda and noted that a Dl- was issucd to thc firm .

However, firm has not replicd thc DL. 'l'hcrcfore, commiltcc dccidcd that a final reminder to firm in this

rcgard may bc issucd.

Case No.:122121IE?-ALCI/2018 Party Namc: JINDAL SPECIAI.TY Mcct No/Date:25187-

__ HQ Filc 101/811050/0067l /AM19/ RLA liilc :30/241040/00035/AM l9l Lic.No/Datc:3010104495
5t o8.ll.2ol8

Decision : Thc committcc considcrcd thc casc as pcr agcnda and noted that a DL was issucd to thc firm .

Howcvcr, firm has not rcplicd thc DI-'l'hcrcforc, committcc dccided that a final rcminder to firm in this rcgard

may bc issucd.

八 /ヽ″ /6-

0 0442Sq Mt

ltミて
`｀ I11、:li l

,t椰 ]=電F



Case No:23/21/87-ALC1/2018

20

1Party Namc:JESONS

RIDUSTRIES LTD
Mcct No/Datc:25/87-

AIC12018
27032019

Status:
Defcrrcd

HQ Filc 101/87/050/00572/AM19/  RLA「 nc:03/94/040/00705/AM19/ Lic No/Datc:0310825081
16112018

Decision : 'l'hc committee considered thc casc as pcr agcnda and notcd that a DI- was issucd to thc firm .

Howcvcr, firm has not rcplicd thc l)I- 'l'herefore, committce dccidcd that a final rcminder to firm in this regard
may be issucd.

‐
  .Case No:8′ 22/87-ALC1/2018    Party Namc:NIKIIIL ADHESIVES Mcct No′ つatc:25/87-      Status:
‐  ‐                       LTD                    ALC1/2018            Deferred

27032019

59 HQ Filc:01/87/050/00682/ノ Mヽ19/  RLA Filc,03/95/040/007487AM 19/ Lic No/Datc:0310825083
16112018

Decision:Thc commitcc consldcrcd thc casc as pcr agcnda and dccidcd to dcft‐ rthc mattcr for commcnts of

Tcchnical Expcrt(Consultant)(SK})

60

Case No:123/21/87-ALC1/2018 Patt Namci METRO TY斑うS
IIMITED

Mcct No Datc:25/87-
ALC1/2018
27032019

Lic No′ Datc13010104512
20112018

Status:
Deferred

HQ File :0 l/87/050 10067 2l AM 19 I RLA Filc:30/24/040ノ00037/Aヽ 419/

rDecision : The Committce considcrcd thc casc as pcr agcnda and dccided to issuc deficicncy lettcr to thc authorization
:holder for submission ofthe following information and dcfcrrcd thc casc:-

a) Complctc calculation for the requirement of imporsd and indigcnous raw malcrials for the manufacture of Export
‐ ltcm

13風踏得ぷ顎tl∫霧躙器貯・
ぼ∽ぬmw m“J hd面鴫hほ螂h"S

Casc No:3/23/87-ALC1/2018

HQ Fnc:01/87/050/00701/AM19/

Party Namc:KRISHNA
ANT10XIDANTS PVT LTD

RL′ヽFilc:03/94/040/00726/´ 、3119/

4ヽcct No′Datc:25/87-

Al.C1/2018

27032019

Lic No Datc:0310825221
26112018

Mcct No/Datc:25/87-

AI C1/2018

Status:
Withdrawan

Stalus:
Dcfcrrcd

161

Decision : Thc committcc considcrcd thc
Authrization has bccn issucd on rcpeat basis.

committcc decidcd 1o withdraw thc oase.

Case No.:20/22/87-ALC1/2018   Patソ Namc:JInlDAL POLY

「
ILMS LTI)

reply of thc RA, Mumbai , wherein it was statcd that thc Advance
llcncc copy of the application of thc firm was not forwarded.Thereforc,

27032019

HQ Filc:01/87/050/00694/AM19/  RLA Filc:05/23/040/00335/AM19/ Lic No/1)atc:0510408715
30112018

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcrthc mattcr for commcnts of

Tcchnical Expcrt(Consultant){SK})

$ly r"",^-.'^
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may be issucd.

No.:98/21/87-Al′ Cl′2018

: 1｀ hc committcc cOnsidcrcd thc casc as pcr agcnda and nOtCd that a Dl´
vヽas isSucd to thc rlllll

～  ,       1  ●_ C_ :_`・ 1‐ ‐′、′._■月l : 1｀hc committcc considcrcd thC Casc as pcr agcnda and notcd inat a 
υl´ vヽas lssuじ u lυ  tllし 111111

,flrm has not rcplicd thc DI′

´
rhcrcfbrc,committcc dccidcd that a rlnal rcmindcr to f1111lin this rcgard

Al t k------

Party Namc: SAMPAI{K
INDUSIItll'Sl′ TI)

Casc No:24′ 21′ 87-Al′Clノ2018    Palty Namc:JItSONS
INDUSTR11lS I´ TD

Mcct No/Datc:25/87‐

ALC1/2018
27032019

Mcct No Datc:25/87-

ALC1/2018
27032019

Mcct No/Datci25ノ 87-

AI C1/2018

27032019

St at us:
l)cfcrrcd

Status:
l)cfcrrcd

Slatus:
l)efcrredCase No.:l/22I87-ALC l/2018 Party Narnc: WICI.OR . .

coMPOUNDtN(i (lNI)lA)
PRIVAl'lr LIMfIIID

Ho riこ :01/81ん50/00675/AM19/ RLA Filc:05/24/040/00457/AM19/ Lic No/Datc051040894417122018

Decision:Thc committcc considcrcd thc Casc as pcr agcnda and dcCidcd tO dcfCrthc mattcr for commCnts of

Tcchnical Expcrt(Consultant){SK})
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晨富 :露 爵 YttYS

SURGICAI′    RUBBER
IンATEX  GLOVES  IN
PAIRS
(TOTAI´  NET WEI(〕 HT
OF   EXPOR′「    ITEM
68 2875 MT)

68 287Ml

HI(iII AMONIA NATURAI´
RU1313ER I′Al EX (WIう 1)
60° 0(101 AI´ NEr WEIGIII
OF IMPORT IIEM USI〕 D IN
EXPORT  PRODU(〕 T  ―
952381ヽ■1

PAPER(〕 RID LACQUER 70
GSM (PaCking Matcial)
(「 OI AI´ NET WEIGIIF Or
IMPOtr ITEM USED IN
EXPORT PRODUCT -8976
Ml)

Mcct No′ Datc:25/87-

ALC1/2018
27032019

Status:
Approved

HQ Filc:01/87/050/00696/AM19/ RLA Filc■ 0/24/040/00078ノ AM19/ Lic No/Datc:1010060087
17122018

Decision : Bascd on thc tcchnical comments of Dcparmcnt lor Promotion of lndustv and lntcrnal lradc

hmishcd vidc thcir collllllunica■ on No7/52/2019 TS datcd 25 02 2019,Commitcc dccidcd lo ratitt licCnsc

las undcr:

EXPORT ITEM QTY Iヽ4PORT ITEM

As pcr packing
policy

67

RA may takc conscqucntial action as per Policyノ Proccdurcs

Case No:24/22/87-AI,C1/2018   Party Namc:JlNDAI SPEClALrY Mcct No7Datc 25/87-
Tl〕XTILES LTD             ALC1/2018

27032019

HQ Filc:01/87/050/00698/AM19/ RLA Filc:30/24/040700046/AM19/ Lic No′ Datc:3010104543

Status:
l) cicrred

Status:
Dcferred

27.t2.20],8

Dccision : The committcc considcrcd the case as pcr agcnda and dccided to dcfcr the matter for comments of
Tcchnical llxpcfi (Consultant) {SK} )

Caso No:108/23ノ 87-AI.C1/2018   Palty Namc CPじ うS「           lヽCCt No/Datc125/87-
COMPOSITES&PLASTICS PVT Al.C1/2018
LTD                     27 03 2019

‐HQ Filc 01/87/050/00806/AM19/  1tLA Filc:08/24/040/00306/AM19/ Lic No′ Datc:0810144276

09012019

DeCision : 'fhc Committee considcrcd the casc as per agenda and decidctl to issue dcficicncy lettcr to thc authorization

holdcr for submission ofthe following information and dcfcrrcd the casc:-

68
a) 1'echnical descriptions/specifications, perccntagc composition (by wcight) ofthc Ploducts to bc cxported.

b) Detailcd manufacturing process along with tcchnical j ustification for wastagcs claimcd at each stagc and each ofthe

matcria)s requircd in thc manulacturing process.

c) Chcmical namc, Tcchnical spccifications of itcms proposcd to bc importcd.

d) Whether thc scrap gsncmtcd in thc proccss is bcing reused or not. Ifnot the technical justification for its non-use may

be furnishcd. Ifthc scrap is bcing sold, thc sale valuc/commcrcial valuc may bc indicatcd'

e) Matcrial balancc indicating calculativc statcment of thc requircmcnt ofcach ofitcm for manufaclurc ofcach of export

product.

A) V E--/.--"^-

99 642MT

QTY
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Mcct No/Datc:25/87-
IALC1/2018

27032019

69 HQ Fllc:01/87/050/01219/AM19/  RLA Filc:03/95/040/00771/AM19/ Lic No/Datc:0310827133
19022019

Decision :Thc committcc considcred thc casc as pcr agcnda that and dccidcd that thc application thc rlim may bc

fomardcd to Dcpartlncnt of Chcmicals and Pctro Chcmicals ftDr conlmcnts and dcFcrrcd thc casc

OPCrCCntagc composition in thc cxport product

Casc No.:22/25/87-AI.C1/2018   Paty Namc:RELIANCI〕
INDUSTRIES LIMlll,D

Case No.:4ノ 25/87-AI′ C172018    Pany Namc:RELIANCl〕
INDUSTRIES IIM111〕 D

Party Namc:RELIANCl,
INDUSTttliS LIM111:1)

Cascヽo:1/25/87-Al.C1/2018    Paty Namc:RATHNA
PACKA(〕 ING INDIA PVT LTD,  ALC1/2018

Status:
I)cferred

Status:
I)efcrrcd

Status:
Dcfcrrcd

Status:
Dcfcrrtd

Status:
Dcferrcd

St at us:
l)cfr:rrod

70 HQ Filc:01/877050/01201/AM19/ RLA Filc:03795/040/01230/AM19/ Lic No Datc:0310827295
26022019

Dccision:Thc committcc considcrcd thc casc as pcr agcnda that and dccidcd that thc application the■
im maybc

「orwardcd lo Dcpaltmcnt of Chcmicals and Pctro Chcmicals for commcnts and dcFcrrcd thc casc

iCase No:5/25/87-Al′
Cl′2018    Party Namc:RELIANCIう       MCCt No7Datc:25/87-

INDUSTRIES LIMITl,I)      ALC1/2018
27032019

71 1HQ Filc:01/87/050/01202/AM19/  RLA Filc:03/95/040/01229/AM19/ Lic No/1)atc1031 0827296
26022019

Decision : The commitrcc considcrcd thc casc as pcr agcnda that and dccided that thc application thc frim may bc

forwarded to Dcpartmcnt of chcmicals and Petro Chcmicals for commcnts and defcrrcd thc casc.

I)any Namc:RIII IAN(11'

INDじSTRH:SIIMIll'1)

Mcct No/Datci25/87-

ALC1/2018
27032019

Mcct No7Datc:25/87‐

ALC1/2018

Mcct No7Datc125/87-

ALC1/2018
27032019

Casc No:6ノ 25′87-Al.C1/2018

27032019

72 HQ Filc:01/87/050/01203/AM19/ RLA Filc:03/95/040/OH45/AM19/ Lic No Datc10310827298
26022019

Dccision:Thc commiticc considcrcd thc casc as pcr agcnda that and dccidcd thatthc application thc frirn may bc

fonvardcd lo Dcpartmcnl of Chcmicals and PctrO Chcmicals for commcnts and dCtrrcd thc casc

Mcct No/Datc:25/87-

27032019

73‐ HQF■c:01/87/650/01198/AM19/ RLA「 lc:07/24/040/00271/AM19/ Lic NoA)atc0710H4590   
‐

127022019

Dccision:Thc committcc considcrcd thc casc as PCr agcnda and decidcd to dctrthc mattcr for commcnts of DPHT

L) ,t, fz- 2'-'e^^
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Casc No:9/25/87-Al′ (〕 1/2()18

醐
ふH
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HQ Filc 101/87ノ 050/01206/AM19/ R」 .A Filc:03/95/04()′OH41/AM19/ 1■ c No■)atc:0310827350
27022019

1)ccision:Thc cOmmittcc considcrcd thc casc as pcr agcnda that and dccidcd thatthc applicatiOn thc frirn may bc
lfonvardcd to Dcpaltmcnt or Chcmicals and Pctro Chcmicals for commcnts and dctrrcd thc casc

Casc No.:10/25/87-Al´ C1/2018   Pary Namc: RELIANCI:
INDUSTRIES LIヽ 41Tl〕 1)

75 HQ Fnc:01/87/050/O1207/AM19/  RLA「 ilc:03/95/040ノ 01058/AM19ノ

Casc No:11/25′ 87-AI′ Cl′ 2018   Party Namc:RI]I´IANCI〕
INDUSTRIES I´ lMII ED

76 HQ Fnc:01/87/050/01208/AM19/ RLA Filc:03/95/040/01106/AM19/

Casc No:12/25/87-ALC1/2018   Pary Namc:RELIAN(〕 1う

INDUSTRIES IIヽ 41TEI)

Casc No.:13/25/87-ALC1/2018   Party Namc:RIJLIANCI:
INDUSTRIES IIM1llう D

Decision : Thc committcc considcrcd thc casc as pcr agcnda that and dccidcd that thc application the frim may bc
lorwardcd to l)eparlmcnt of Chcmicals and Pctro Chcmicals for commcnts and dcfcrrcd thc casc.

Mcct No′1)atc:25/87-

ALC1/2018
27032019

Lic No′つatc10310827364
27022019

Mcct No/Datc:25/87-

ALC1/2018
27032019

Lic No/Datc:0310827370

27022019

Mcct No/Datc:25/87

ALC1/2018
27032019

Decision : 'fhc committcc considcrcd thc casc as pcr agcnda that and dccidcd that thc app)ication thc frim may bc
Ibrwardcd 10 Departmcnt of Chcmicals and Pctro Chcmicals for commcnts and dcfcrrcd thc casc.

77 HQ Fnc 01/87/050/01209/AM19/ RLA Filc:03/95/040/01059/AM19/ Lic No/Datc1031 0827379
28022019

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda that and dccidcd thatthc application thc frim may bc

forwardcd to Dcpartmcnt or Chcmicals and Pctro Chcmicals ror commcnts and dcfcrrcd thc casc

78 HQ Filc:01/87Ю 50/01210/AM19/ 1tLA Filc:03/95/040/O H 05/AM19/ 1ic No/Datc:0310827380
28022019

Dccislon:Thc commiticc considcrcd thc casc as Pcr agcnda that and dccidcd thatthc application thc frirn may bc

forwardcd lo Dcpaltmcnt of Chcmicals and Pctro Chcmicals for commcnts and dcfcrrcd thc casc

(lasc No:16/25/87-AI′ C1/2()18   Pany Nalnc ltl:IIAN(lli
INl)【」STRIl〕 SIIヽ4111,1)

79 HQ Filc101/87/050701213/AM19/ RI A Fnc:03/95/040/OH40/AM19/ Lic No Datc:0310827392
28022019

Decision:Thc committcc considcrcd thc casc as pcr agcnda that and dccidcd thatthc apphcation thc Flim may bc

fonvardcd to Dcpaltmcnt of Chcmicals and Pctro Chcmicals ror commcnts and dcrcrrcd thc casc

Mcet No/Datc:25/87-

ALC172018
27032019

Mcct No/Datc 25/87-

ALC1/2018
27032019

メ‐
`´

′場__

Status:
Dcfcrrcd

Status:
Dcferrcd

St at us:
D cfcrred

Stalus:
Drftrrcd

Status:
Deferred



No:19/25/87-AI.C1/2018

Filc:01/87/050/01216/ノ M`19/ l'ilc 103/95/040/01173/Aヽ419/

: Thc commiltcc considcrcd thc casc as pcr agcnda that and dccidcd that thc application thc frim may bc
to Dcpartmcnt of Chcmicais and Pctro Chcmicals for commcnts and dcfcrrcd thc casc.

No:20/25/87-ALC1/2018 Mcct No Datc:25/87-        Status:

ALC12018           DeFerred
27032019                ‐

: The committee considcrcd thc casc as per agenda that and decidcd that thc application the frim may bc
forwarded to Department of Chemicals and Pctro Chcmicals for comments and defcrcd thc casc.

ⅣIccting cndcd with a votc ofthanks to thc Chair.
***=丼 丼十丼夫十贅

人クル_

Mcct No/1)atci25/87-

AI C1/2018
27032019

Lic No/Datc:0310827402

01032019

Lic No/Datc:0310827405

01032019

Status:
Deferred


